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CEMTRAL ADMINISTRATIVE  TRIBUMAL
PRINCIPAL BENCH, MNEW DELHI.

Dy 2eda b/ Sd

Mew Delhi this the 3rd day of August, 1599, '

Hon 'kle amt. Lakshmi Swaminathan, Mambar {0
Hon'ble 9h. S.P. Biswas, Member(A)

slparn WUmar,

Sk, Om Prakash,

Balota, Teh. Palampur,

Distt. RangralHP). e w fioplicant

(through 3h. D.K.Sinha~-NMot prasent even on escond calll

VEersuEs

Union of India through
aporatary, Ministry of
Ernwvironmant & Forest,
Darvavaran Bhavan,

oGo Conplex, Lodi Road,
plew Delhi-3.

' The State of Himachal Pradesh

through the Chief Secretary.

Government of Himachal Pradesh,

movernmant Secretariat.Shimla. ... Raanpondents

B

o~

(through Sh. ¥8R Krishna, advocate)

DRDER(DRAL )
Monble Smt. Lakshmi Swaminathan. Member (1)

The applicant is aggrieved by ths action of the
respondents  in allocating o him to West Bengal cadrs.
He olaims that he was entitled to ke alloocated o

Himachal Pradesh cadre as per his rank and position  in

L]
<

e Zarvwices Examination of 19%1.

“n

Mone has appeared for the applicant even  on

rhe  second call. We have carefully perused the reo

ana heard  Shri o WBR Krishna, learned ocounsel

reapondants.
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25 ) {3mt.

Babu ¥

1

facts and relisfsz. For the
merit  in thie

same iz accordingly disposed of . e





